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Fftrg==T
T faeeft, 14 forqwae, 2018

T.3T. 4855(3F).—Fea T LRI, TTAhreqs a=aarqur At srfafaera, 2016 (2018 =1 38) & &m<T 8 #T 3U-
T (1) ST I&cd Ahdl T TIRT F2d g, 30 faawaw, 2018 &t “areeia sfasareds aa<raor e Jage T Fremr
STTEERT0T” AT & FATT IO ST % T34 ol AT & ®9 § (4Fd FLdT gl

[FT.%. 11-100/2015-UFH (@ 1II)]
Froe AT fegT, a9 "grieas

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th September, 2018

S.0. 4855(E).—In exercise of the powers conferred by sub-section (1) of section 8 of the Compensatory
Afforestation Fund Act, 2016 (38 of 2018), the Central Government hereby appoints the 30"day of September, 2018, as
the date of constitution of a National Authority to becalled the “National Compensatory Afforestation Fund Management
and Planning Authority”.

[F. No. 11-100/2015-FC (Vol. II)]
DEEPAK KUMAR SINHA, Inspector General of Forest
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Frftrg==T
% faedt, 14 foda, 2018

FT.3T. 4856 (A).— FraiT AL, Tamircds aaaaor e sfefe=w, 2016 (2018 7 38) #ir gmer 10 it
IT-GTT (1) FTT W& ARRAT FT IR Fd g0, 30 e, 2018 & “Trsa Aiashereds aa<rqer [=fer y&ae & s
TTTEERTOT” AT | ST 5T ATTERTOT o TS ol AIE 6 & | [HeAforiad o1 i 69 1eg &= § 77q w1 2l

.. TS ATFEHTOT HT ATH TSI T &
(1 2 (3)
1. | e geer Siasherede AT TS Taee ST JTSTAT JTTerRer LT 29T
2 | AEUTHA TR TTAhTeqsh aALrqur fAfer T i FraT Irfersrer FAEUTAA T
3 | s\ yiaswreqs® Faerqor TS e sfY JrsrT ATtersRr aEH
4. | e aftereas aaor ffer waege o st IEFARS
5 | scdtaTe sidserens aaaraor fAfer see e s e BISIERIS
6. | AT WiaeTeRs a=rder fAfer yaee o7 Arsr arfeer rar
7. | TS staewaresd aaraer e gedge S s arfesnr T
g | gt afaserers awrqor [Hfer sweaee siw arerT arfersor ZhaTom
g | fEaT=e y=er gfasereas aaeraur f=fer weere s FretaT arfereor LIRS
10. | FATTEE wiawTTeHe Faraor At Taee ST AT STreERr ARG
19, | FATew stawereTs aaaraor f4fer weee sfie Frer=T yrfaremeor FATCH
12. | F st aaaraer e Taed o FreeT artenr A
13, | TET T TTAsharcqeh aaLrqur (AT Tae sfi¥ st Jriersreor LT Ja9T
14, | HETITSE STAsharci® aaLraur [Hier Tae= 3 AT IrteeRor HETeE
15. | AT SiasereTs aarar (T8 saee sfw FrsET sTreer E TRl S
16. | FETer SfaETres aaaraor e waee i ArerET FTferwr T
17. | TeT=w sfasarcre =g [ J&ae 3w TreeT arteeRr GRS
18. | AT Sisheremes T HTer Terer ST TTSIAT JTieeheor arfger
19. | ISTTa TTaTTcHS FALAOT AT TEe ST AT qTreeRTor EEICH
20, | TrorETH SfasTeH® Faaravr e weee e FrerT yrferwor eI
21. | Tarfem wfterenss am<ror fafer s sie s s Rl
22 | afeeETs wfasreas aaeraur e e 3 FreET arfereor GIEERIES
23, | TEITAT TTrshereqeh AL [HTer Yarer ST TISr=T JTieeheor FETET
24, | B wiaerews aaerr At g ofiw Frsr arfesner B
25, | IAT T TTshredeh LAl fATe Tarerm 3T TTSrAT JTiereheor IedT T=9T
26, | IeavrEs YfawereHs aaerqur fAfer swererd sfv AT Jrferswor EIAICES
27, |t avmrer wiasrens a=<raur fafer e sf s grfeerr e ST
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28. | =9 U fAea 3T 99 Iiaswarcs aaarqur [ gaed &Y Tser | sen vd MaEn g  a94g
EUCETUS

29 | FETE Tfasheremss a=arqor fAfer Jaae s AT Irferereor EEINI

30, | TeEr Tt & fReelt stasrens aaarar [AfS ydye oY AeET | T s e et
ENEETR

31, | FET TR gl gtawreH® aeraer ffer yaee sfrsEr arfder HEE N CEil

[FT.5. 11-100/2015-TF=T (&= I11)]

NOTIFICATION
New Delhi, the 14th September, 2018

o T BegT, a9 wgraiies

S.0. 4856(E).—In exercise of the powers conferred by sub-section (1) of section 10 of the Compensatory
Afforestation Fund Act, 2016 (38 of 2018), the Central Government hereby appoints the 30th day of September, 2018, as
the date of constitution of State Authorities, to be called the “State Compensatory Afforestation Fund Management and
Planning Authority”’in the following States and Union territories :—

S.N. Name of State Authorities States /Union territories
(1) (2) 3)
The Andhra Pradesh Compensatory Afforestation Fund
! Management and Planning Authority Andhra Pradesh
’ The Arunachal Pradesh .Compensa.tory Afforestation Fund Arunachal Pradesh
Management and Planning Authority
The Assam Compensatory Afforestation Fund Management and
3 . h Assam
Planning Authority
The Bihar Compensatory Afforestation Fund Management and .
4 . . Bihar
Planning Authority
5 The Chhat.tlsgarh Cqmpensatory Afforestation Fund Management Chhattisgarh
and Planning Authority
The Goa Compensatory Afforestation Fund Management and
6 . . Goa
Planning Authority
The Gujarat Compensatory Afforestation Fund Management and .
7 . . Gujarat
Planning Authority
The Haryana Compensatory Afforestation Fund Management and
8 . . Haryana
Planning Authority
9 The Himachal PradeshCompensatqry Afforestation Fund Himachal Pradesh
Management and Planning Authority
10 The Jharkhand Cpmpensatory Afforestation Fund Management and Tharkhand
Planning Authority
11 The Karnataka Cpmpensatory Afforestation Fund Management and Karnataka
Planning Authority
The Kerala Compensatory Afforestation Fund Management and
12 . . Kerala
Planning Authority -Kerala
The Madhya Pradesh Compensatory Afforestation Fund
13 Management and Planning Authority Madhya Pradesh
14 The Maha.rashtra Co.mpensatory Afforestation Fund Management Maharashtra
and Planning Authority
15 The Manipur Compensatory Afforestation Fund Management and Manipur

Planning Authority
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The Meghalaya Compensatory Afforestation Fund Management

16 and Planning Authority Meghalaya
The Mizoram Compensatory Afforestation Fund Management and .

17 . . Mizoram
Planning Authority
The Odisha Compensatory Afforestation Fund Management and .

18 . . Odisha
Planning Authority
The Punjab Compensatory Afforestation Fund Management and .

19 . . Punjab
Planning Authority

20 The Ra] asthan Cpmpensatory Afforestation Fund Management and Rajasthan
Planning Authority

1 The S}kklm Compensatory Afforestation Fund Management and Sikkim
Planning Authority

2 The Tamﬂ. Nadu Compensatory Afforestation Fund Management Tamil Nadu
and Planning Authority

23 The Telangana Cpmpensatory Afforestation Fund Management and Telangana
Planning Authority

24 The Trlpura Corppensatory Afforestation Fund Management and Tripura
Planning Authority

25 The Uttar 'Pradesh Cpmpensatory Afforestation Fund Management Uttar Pradesh
and Planning Authority

2 The Uttargkhand Coxppensatory Afforestation Fund Management Uttarakhand
and Planning Authority

27 The West .Bengal Compensatory Afforestation Fund Management West Bengal
and Planning Authority

28 The Andaman and Nlcobar' Islands Cpmpensatory Afforestation Andaman and Nicobar Islands
Fund Management and Planning Authority

29 The Chagdlgarh Co'mpensatory Afforestation Fund Management Chandigarh
and Planning Authority
The National Capital Territory Delhi Compensatory Afforestation . . . .

30 Fund Management and Planning Authority National Capital Territory Delhi

31 The Dadra Nagar Haveli Compensatory Afforestation Fund Dadra Nagar Haveli

Management and Planning Authority

[F. No. 11-100/2015-FC (Vol. IIT)]

DEEPAK KUMAR SINHA, Inspector General of Forest
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